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13.01 hrs.

SCHEDULED CASTES AND SCHEDU-
LED TRIBES ORDERS (AMEND-
MENT) BILL—Contd.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA) : Sir, 1 beg to move :

““That the debate on the motion “That
the Scheduled Casies and Scheduled
Tribes Orders (Amendment) Bill,
1967, as reported by the Joint Com-
mittee, be taken into consideration’
be adjourned.”

SHRI S. M. BANERIJEE (Kanpur) : He
should give us an assurance that it will be
taken up again in this session definitely,

MR. SPEAKER : Mr. Shiva Chandra
Jha wants to say something.

SHRI K. HANUMANTHAIYA : 1 have
made a statement in the course of my
speech while introducing the motion that
this is a problem which has given room to
much controversy. The number of castes
involved is 2,447 and the amendments I
have received contemplate 225 new castes to
be included. They want approximately 35
castes to be excluded, Therefore, the
House is aware of the immensity of the
task facing it. So, some leaders of the
Opposition as well as the Prime Minister
have wisely come to the conclusion that
they need some more time to bring about
adjustments. 1 am grateful to them all,

So far as the Government is concerned,
it is very anxious to see that this Bill be-
comes law as soon as possible. 1f possible,
with the co-operation of the House, we are
prepared to see that this Bill comes up for
further consideration before the end of this
session.

SHRI PILOO MODY (Godhra) : This
Saturday.
SHRI K. HANUMANTHAIYA : The

only thing is, we must all carnestly and
impartizlly apply our mind to reconcile the
various differing points of view, We have
ow.selves seen what passionate speeches
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have been made. 1 consider this almost
a non-party question, and 1 beg of all
leaders to apply their mind in the true
spirit of reconciliation and arrive at con-
clusions.

With this assurance, 1 request the House
to support this motion,
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MR. SPEAKER : Will you please sit

down ? Iam not going to lisien 1o you.
I am going to put the motion to the House.

The question is :

““That the debate on the motion *That
the Scheduled Castes and Scheduled
Tribes Orders (Amendment) BRill,
1967, as reported by the Joint Com-
mitice, be 1aken into consideration®
be adjourned.”

The motion was adopted.

MR. SPEAKER : Now we adjourn for
lunch,
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The Lok Sabha adjourned for lunch
till Fifteen Minutes Past Fourteen
of the Clock

The Lok Sabha re-assembled after
Lunch at Twenty Minutes Past
Fourteen of the Clock

[SHRI K. N. TIWARY in the Chairl

MR. CHAIRMAN :
now take up......

The House will

SHRI SHRI CHAND GOYAL (Chandi-
garh) : On a point of order, Sir, Rule 15
says :

““The Speaker shall determine the time
when a sitting of the House shall
be adjourned sine die or to a parti-
cular day, or to an hour or part of
the same day :

Provided that the Speaker may, if he
thinks fit, call a sitting of the House
before the date or time to which it
has been adjourned or al any time
after the House has been adjourned
sine die.”

MR. CHAIRMAN : There is no busi-
ness before the House now.

SHRI SHRI CHAND GOYAL : Kind-
ly hear my point of order. The hon. Spea-
ker did not adjourncd the House for Junch
today. 1 was present in the House and
what happend was that Mr. Shiva Chandra
Jha was making his submission on the
motion for adjournment of the debate on
Scheduled Castes and Scheduled Tribes
Orders (Amendment) Bill, and when this
motion was adopled by the House, then the
hon. Speaker just said that the motion was
adopted and that Mr. Shiva Chandra Jha
could go on speaking and the hon. Speaker
left the House without informing the House
as to when it was 10 b ereassembled. He did
not say that the House stood adjourned for
lunch to meet again at 2.15 P, M. He left
the House saying that Mr. Shiv Chandra Jha
could go on speaking.
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THE MINISTER OF FINANCE (SHRI
Y. B, CHAVAN) : How have we assembled
then ?

SHRI SHR1I CHAND GOYAL : The
hon. Finance Minister asks : How have
we assembled ? I say that we have assemb-
led by force of habit, not under direction
issued by the Speaker...(Interrpution).

SHRI KANWAR LAL GUPTA (Delhi-
Sadar) : We never adjourned.

SHRI SHRI CHAND GOYAL : What
1 am submitting is that under Rule 15,
it is incumbent upon the hon. Speaker or
whoever occupics the Chair to adjourn the
House to a particular hour of the same
day or to the next day or to adjourn the
House sine die. Since it was a question
of adjourning the House to a particular hour
of the same day, he could have said it.
But he did not say that the House stood
adjourncd to meet again at 2.15 P. M,

SHRI S. M. BANERJEE (Kanpur) :
My submission is that when Mr. Shiva
Chandra Jha was speaking, he was allowing
him but in the meantime...(Interrputions)

MR. CHAIRMAN : You kindly hear
the hon. Minister. Afterwards, if there is
any new point, I will allow you.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
1 am one of those who have got great res-
pect for the erudition of Chairman Goyal...

SHRI KANWAR LAL GUPTA : Hon.
Member Goyal, not Chairman Goyal.

SHRI RAGHU RAMAIAH : Hon,
Chairman Goyal, 1 would like to say, first
of all, if the presumption is correct that
the Speaker did not say anything, then the
natural corollary is that the House has never
risen for adjournment and, therefore, the
House is continuing. Apart from that, there
are also certain conventions.  Even if Mr.
Goyal sitting in the Chair forgets it, it is
certainly understood. It is a part of the con-
vention of the House that we adjourn
for lunch and meet after one hour, It is
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impossible to  function in the House if you
stick to rules like that. (fnterruptions)

ot Wo Wlo aTey ; FATAITY ZH &
I F o sfon 3 g ?

MR. CHAIRMAN ; wfq7 & ©@r &
On 14, 8. 70 before adjourning the House
for lunch the Speaker observed as follows :

“May I request the hon Members to
note that when we adjourn for lunch,
we adjourn for one hour. Even if the
Chair does not say it specificaly, when
we adjourn for lunch, we meet after
one hour and there need not be any
doubt as to when we reassemble.”

=t Ao WY aast: wunmfay =ag,
qag WgA @ Zr R gw S F wHiw
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gt ar faw 94y w1 @@z

MR. CHAIRMAN :  You wrote to the
hon. Speaker and he has not allowed you to
raise this point. So I am not allowing you
to raise it,
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14.29 hrs.

STATUTORY RESOLUTION
AND
FOREIGN EXCHANGE RECU-
LATION (AMENDMENT)
BILL

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Sir, 1 beg to move :

““This House disapproves of the Foreign
Exchange Recgulation (Amendment)
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Regulation (Amdt.) Bill
Ordinance, 1970 (Ordinance No. 5 of
1970) promulgated by the President

on the 20th September, 1970."

Sir, you will recollect that our last session
was adjourncd sine die on the 3rd of Sep-
tember, 1970. ([nterruptions)
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SHRI SHRI CHAND GOYAL : Having
moved my Motion for disappoval of the
Ordinance, 1 was submitting that our House
was adjourn:d sine die on the 3rd Seplem-
ber and it was prorogued on the Tih
September, 1970,  This Ordinance has. been
issued on the 20ih September, 1970. The
plea taken is that since the period of one
year which has been prescribed for the
return of the documents was expiring some
time in October and the Parliament was
not to meet during this period, this Ordi-
nance has been issued.

Sir, it is a matter of some satisfication
that this time very many Ordinances have
not been issued during the intervening
period. Otherwise, it has become a pratice
with the Government to issue many

xxx Not recorded.



